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RAJYA SABHA 

Monday,    the    22nd    February,    1965/the 
3rd Phalguna,   1886   (Saka) 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair. 

ORA1    ANSWERS  TO   QUESTIONS 

 

t[ZONAL    BAKRIERS    ON    
FOODGRAINS 

f SHRI   B.  N.  BHARGAVA : t 
  SHRI  G.  MURAHARI : 
*61. SHRI S. K. VAISHAM-
 PAYEN: I Sirei  MM.  
DHARIA : 

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the final decision 
taken by Government with regard to the zonal 
barriers in the case of food-grains, shakkar 
and gur etc ?] 

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND AGRICULTURE 
(SHRI D. R. CHAVAN): Government has 
decided to continue the existing restrictions on 
the inter-State movement of rice, paddy, 
coarse grains, khandsari and sugar. States 
traditionally exporting coarse grains would 
continue to permit such exports on a regulated 
basis. The existing zonal arrangement for 
wheat would be reviewed shortly and decision 
will be taken whether it should be modified or 
not. There are no zonal or other restrictions on 
the movement of gur and shakkar. State Gov-
ernments have been asked to remove res-
trictions, if any, imposed by them on the 
movement of pulses. The existing restrictions 
on the movement of gram will continue till 
arrival of the next crop and till then the State 
Government concerned are expected to allow 
export of 50% of the stock of gram held by 
traders.] 

 

 

t The question was actually asked on the 
floor of the House by Shri B. N. Hhargava. 

%[ 1 English translation. 
L4RS/65—1 
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SHRI GOPIKRISHNA VUA1VARGIYA : 
With regard to gram, in some places in 
Madhya Pradesh very large quantities are 
rotting. Can the Government do anything 
about  [hat? 

SHRI D. R. CHAVAN: 1 base already 
mentioned that 50 per cent, of the stock could 
be exported to the other States, i.e. the deficit 
States. 

SHRI M. M. DHARIA: IS it not a fact that 
the lion. Minister of Agriculture had given an 
assurance to abolish the zones as early as 
possible and, if so, why have the zones not 
been abolished so far? 

SHRI C. SUB-RAMAN1AM: Sir, no doubl I 
have mentioned that when the conditions 
improve it should be possible for us to abolish 
the zones but we have to take into 
consideration the existing conditions and 
circumstances before taking a decision. As far 
as wheat zones are concerned, we are 
discussing this with the Chief Ministers very 
soon and we hope to take a decision soon on 
that. 

SHRI S. K. VAISHAMPAYEN : Sir, when 
defects and impediments in the distribution 
system have been responsible for rising prices, 
were not the zones such impediments and, if 
so. why is then the abolition of wheat zone 
being related with the position of harvest ? 

SHRI C. SUBRAMAN1AM : There can be 
two opinions about zones. First of all, zonal 
restrictions on the basis of the States ensure 
that the scarcity is not spread out throughout 
the country, the scarcity being localised. Of 
course, there is the other argument that there is 
disparity in prices between State and State 
because of these zones. All these things will be 
taken into consideration before coming to the 
conclusion whether the zones should be 
abolished or not.    It is currently under 
discussion 

SHRI N. SRI RAMA REDDY ; I would like 
to know if the hon. Minister is aware that, 
apart from these zones, even within the States 
themselves    there     have    been 
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restrictions on the movement of food-grains, 
sometimes from district to district or 
sometimes a few districts have been grouped 
together and they have been called zones. 

SHRI C. SUBRAMANIAM : Sir, these are 
matters in which the State Governments take 
action with reference to various controls or 
restrictions on movements. They try to find 
out whether any restrictions on movement are 
necessary svithin the States so that the scarcily 
may not be spread and it may be possible for 
the State Governments to get stocks in Iheir 
hands lo be distributed at reasonable prices. 

 

SHRI C. SUBRAMANIAM : I would like to 
know where this order has been issued. It is 
not the order of the Central Government. 
Evidently some State Government has issued 
such an order. 1 would like to know where it 
is, and then I shall lirid out. 

SHRI V. M. CHORDrA : It is a Central 
Government's Notification. I can give you the  
number of that in  the interval. 

SHRI C. SUBRAMANIAM : 1 shall look 
in(o it and let  you know. 

SHRI A. B. VAJPAYEE : Sir, now that the 
Central Government has decided    not 

to abolish the wheat zones, may 1 know what 
the Government proposes to do in regard to 
the deficit States, e.g., Uttar Pradesh, which 
has been complaining that the Centre has not 
discharged its responsibility in the matter of 
supplying adequate quantities of imported 
wheal ? 

SHRI C. SUBRAMANIAM : No decision 
has yet been taken whether to abolish the 
wheat zones or not. With regard to U.P., no 
doubt there was scarcity and now it is a 
deficit State but with the current production it 
should be possible for it to meet its own 
requirements. I know the wheat crops would 
be arriving only in April. That is why even 
now we are trying to give them as much of 
imported wheat as possible, taking into 
account the avai labil i ty    with  the  Central   
Government. 

MR.   CHAIRMAN :   Next  question. 

*62. [The questioner (Shri Deokinandan 
Nurayan) was absent. For answer, vide cols. 
433-434 infra.] 

,;,63. [The questioner (Shri A. D. Mam) was 
absent. For answer, vide cols. 434-435 
infra.] 

SALE OF  WHEAT   AGAINST SUGAR  CARDS 
IN DELHI 

f SHRI 1. K. GUJRAL :' 
,      j SHRI DEVI SINGH : 

i SHRI DAYAL DAS KURRE : 
[ SHRI K. C. BAGHEL : 

Will the Minister of FOOD WI> \GRI-Ct i i 
URE be pleased  to state : 

(a) whether the Delhi Administration 
issued an order in December. 1964 regulating 
sale of imported wheat against sugar cards; 

(b) if so, whether ii is a fact that this order 
was withdrawn  after two  days; and 

tThe question was actually asked on the 
floor of the House by Shri I. K. Gujral. 


